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SATURDAY, JUNE 13, 2026

Amount Mentioned As Below And Interest Thereon, Costs, Etc.

indiaShefter INDIA SHELTER FINANCE CORPORATION LTD.
————Home Laang Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 IMMOVAE

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued ADemand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd ForAn

Aditya Kumar Dixit S/o Pravesh Uttrakhand-263153

Kumar Dixit, Mr./ Mrs. Pravesh
Kumar Dixit S/o Jamuna Dutta
Dixit Gali No 2 Shanti Vihar Colony
Near Mobile Tower Rudrapur Us
Nagar UK 263153 Loan Account No.
LAKSVLLONS000005062909/
AP-10141726 (Branch: Kashipur-1)

Kamesh

Name of the Borrower/Guarantor Description Of The Charged/mortgaged| Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
Mr./ Mrs. Bhoomika Sharma D/o All Piece And Parcel Of Mohalla Mandi Kishan Das| Demand Notice 11.06.2026
Dinesh Kumar Sharma, Mr./ Mrs. Sarai Urf Sikra Sarai Near Shiv Mandir City: Sambhal| 07-04-2025 T

All Piece And Parcel Of Residential House Of Covered
Admeasuring 86.60 Sq. Mtrs., Open Area Measuring
340.80 Sqg. Mtrs, Situated At Mandi Kishnadas Saraj,
Sambhal Tehsil & Distt:-Sambhal, u.p Boundaries Of - ;

Plot No. 1: East: Road Gali, West: House Of Manoj, | APril-2025 Together With Interest
North House Of Naresh & Land Of Rajesh, Kamesh,
South: Road Boundaries Of Plot No. 2: East: Road,
West: House Of Manoj, North: Road, South: House Of The Payment

Rs. 17,46,245/- (Rupees
Seventeen Lakh Forty Six
Thousand Two Hundred Forty Five
rupees only ) Due As On 08-

From 09-April-2025 & Other
Charges & Cost Till The Date Of

PLACE: SAMBHAL Date: 11.06.2026

For India Shelter Finance Corporation Ltd (Authorized Officer)
For any query please Contact Mr. Sudhir Tomar (+91 9818460101)

SYMBOLIC POSSESSION NOTICE

1CcICI Bank

read with Rule 3 of the Security Interest (Enforcement) Rules 2002,

of receipt of the soid Notice.

dealings with the property will be subject to charges of ICICI Bank Limited.

=

Bronch Office: ICICI Bank Limited Plat Na-23, Shal Tower, 3rd Flaar,
MNew Rohtak Rood, Karal Bogh, New Dethi- 110005

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13{12)

borrewer(s) mentioned below, 1o repay the omount mentioned In the Notice within 60 doys from the date

Having falled to repoy the amount, the Matice is issued ta the borrower and the public in general that the
undersigned has token symbolic possession of the property described below, by exercising powers conferred
an himdher under Section 13(4) of the soid Act read with Rule 8 of the soid rules on the below-mentioned dates.
The borrower in poarticular and the public in general are heéreby coutioned not to deal with the property. Any

issued Demond Motices to the

| Gulshona Begam, (Admeasuring An Area of

| 125.4 Sq. Mtrs i.e. 150.00 Sq. ¥rds Northihouse of
Shamshad And Others South: Rasta 15 Feet
Wide Eost: House of Jarif West: House of Jokin/

| Date of Symbalic Notice June 10, 2026

FERSE PR S

gr| Mome of the I Descrintion of Property Date of Demiand Mame
Mol Borrower|(s)/ Loan | Dutp; of Sym hﬂﬁcrw H%ﬂrﬁ; ﬁglr? nt af
Account Number | Possession Notice (Rs) Branch
1| M= M. R Hnsier:,.rft Property Bearing MPL No. 002000036, Old January Muzzdfar-
Gulzar! Reshma/ | Magar Palika Mo, 1/15, Measuring Area 125.4 Sq. 13. 2026 nager
Afjal Alias Mohd | Mtrsie. 15000 Sq. ¥Yrds, Situoted At Gram Rs.
Afjal! Gulshana | Sarvot, Mohaolla Mahmecodnogar, Parogana, 28.73.415.00/
Begomy/ Tehsil & District Muzaffarnagar, Uttar Pradesh-
158806002191 [ 251001, Owned By Afjal Alias Mohd Afjal,

else the mortgoged properties will be sold ofter 20 days from the dote of

Date: juna 13, 2026
\ Ploce: Muzzafornagor

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Natice to repoy the amount.

provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,

publishing this Motice, as per the

Sincerely Authorised Officer,
For ICICHE Bank Lt ___;

BEFORE DEBTS RECOVERY
TRIBUNAL NO. Il, DELHI

dth Floor Jeevan Tara Building
Parliament Street New Delhi-110001
Wofice under section 19(£) recovery of Debts To
Bank and Financial Institutions Act 1333 raad with
ribe 12 & 13 of the Debts Racovery Tribunal

(Procedure Rule} 1953 | in the matter of
(A NO 109172025 DATE: 09.06,2016

Deutsche Bank AG ... Apolicand

Versus
M's Geburt Plast Pvt Ltd & ORS
w-REspondent

To, Defendant Mis Geburt Plast Pvt Ltd
Throwgh lis Directar Mr Lavy Jain And Mrs
Shali Jain A-56 Sect B3 Phase-ll Noida
Gautam Budh Nagar UP 201305 D2 MrLav
Jain S0 Shri Ashok Kumar Jain Direclor Of
M/s Geburt Plast Pvi Lid Ro 6172 ATS One
Hamlet Sect 104 Nodda CB Nagar 201304
D3, Mirs Shalu Jain Wo MrLav Jain Ro 172
ATS One Hamlat Sect 104 Noida GB Nagar
201304
Wheraas the abowvae named applican (5]
hasthaws Instivled 3 case lof racaoveary of RS,
32.62,161.99 [Rupee Thiy Two Lakh Sidly
Twe Thousand One Hundred Sixty One And
Ninety Ming Paise Only) against you and
whers a5 iLhas bean shown 1o the salistaclion of
fh Tribunal that it ls not possible oeeneyouin
the ordinary way therefora, this nofice 5 geeen
by advarlisement direcling you 19 maka
appearance 0 the Tribunal on 28,10.2026 Al
11.00 A0,
Teke nolice thal in defzult of your appearanca
an e day before (he mentionad, the cass will
be heard and determined in your absence. All
e matlers will b2 taksn up through viso
wonherencing ar phyvsical and for thal purpose:-
411 A0 the Advocales/Liligants shall dowrdoad the
Cimeo Weabad” applicalion/salbwara
(] "Mesting 10" -and Passward for the dale of
hearing que-ceses to be faken by Honble
Prasidng Officer/ Hagistrar shall ba |:|*5|.\i=|]ra|:||n
i daily cause Bl itself at DET Official Portal
g, drt gowvin
(i) In-any exigency qua thal tha
AdvocatelLitigands - can comact the concermsad
officil gl Ph, Np. 23743478
Given undes my hand and seal of the Trbunal
thes the 9th day ofJune, 2026, By Ceder Of The
Tabinal

By order of Tribunal
Section Officer DRT -ll, Delhi

Bandhan
Bank

r £

of Section 13 of the Act, inrespect of ime available, to redeem the secured assets.

Reqgilonal Office : Metajl Marg, Nr. Mithakhall Six Roads,
Ellisbridge, Ahmedbad-6. Phong: +91-264216871-Th

PHYSICAL POSSESSION NOTICE

MOTICE is hereby given under the Securitizabion and Reconstruction of Financial Aszets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13{12) read with Rule 3 of the Security Interest {Enforcement ) Rules, 2002, the Authorized Officer issued demand notice to the Borrowers
on the date mentioned against the account stated hereinafter calling upon them to repay the amaunt within &0 days from the date of receipt of said notice, The
borrower(s) having failed to repay the amount, notice is hereby given to the Publicin general and in particular the Borrower and that the undersigned has taken the
Phyzical possession of the property described herein below under Section 13{4) of the said Act read with Rule B of the said Rules on the date mentioned against the
account. The borrowerls) In particular and the Public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject
to the charge of the Bank for the amaunts, interest, costs and charges thereon, The borrowers/mortgagor’'s attention is invited to the provisions of sub-section [8)

Mame of borrower(s),

Z) Birs. Bhulibai Verma
200081 FOD007ET &
J00081 AO0O0LES T

-5 150/1/1, PHN 84/42, House No 40, Ward Mo 04, Gram Ramnagar, Teh-
Jeerapur, Dist- Rajgarh. Bounded: On The North By : Howse, On The East By :
Piot, On The West By : Road Second Schedule, On The Souwth By : Plot

rantor & Loan Description of the property mortgaged (Secured assets Date of Demand | Date anEy'mhdI!it RIrount b/t 38 00

guarantor & Lo P PrEperty mortgaged | ) Natice Possession Notice | date of demand notice
Account Nas.

1} Mr, Biram Singh Verma, Allthat part and parcel of property consisting of Final Plot Mo- 40, Survey No 24 Mgy 2024 08 June 2026 R=. 7.20,715.19/-

\ Place : Madhya Pradesh, Date : 13 June 2026

Authorised Officer, Bandhan Bank Limited

& Chola

Enrer g berrer life

ALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE

cholamandalam.com & www.auctionfocus.in

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N.
E (Sale Through e-bidding Only)

F THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.

Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies)
described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details
mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s)
of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U/s. 8(6) of the Security Interest (Enforcement) Rules 2002. For detailed
terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https://www.

AND 9(1

[A] [E] [c] 0] [E&F] [G]
Sr. | Loan Account No./ Names Of Borrower(s) /Mortgager(s) | 0/S. Dues to be recovered | Description of the Immovable Property| Type of Reserve Price (In Rs.) Date of Auction
No. | Gaurantor(s) (Secured Debts) / Secured Asset Possession |  Earnest Money Deposit (In Rs.) &Time
Loan A/c. No(s). : LAP4POA000143802 Measuring 00 Kanal 104 Marla 21-07-2026
1. Mr/Ms. Karnail Singh Rs.28,65477- | resent?n 112 share out of total land| 1w Rs. 36,13,050/- (Rupees | om 02,00 P.M.
2. Mr/Ms. Krishna Devi (Rupees Twenty | ePresening ; > z | Thirty Sixlakh Thirteen | 4504 00 p..
. . . measuring 01 Kanal 01 Marla comprise| = Q© Thousand Fifty Only) .
3. Mr/Ms. Gurnam Singh Eight lakh Sixty |. . . (S X7} (with automated
) . in Khewat no. 43, Khatoni no. 64, Kitta-2,] 2 @ \
1 [Add For Sr. No. 1, 2 & 3 : Daserpur, Po, Duserpur,| Five Thousand Four as per iamabandi for the vear of 2019.] = X extensions
Near Tower, Kaithal, Haryana -136035 Add For Sr.| Hundred Seventy per | y @ & | Rs.3,61,305- (Rupees | of 5 minutes
. : . 2020 vide Regd. transfer deed no.f] Z O Three lakh Sixty One .
No. 1,2 & 3 : Property Situated At Village Daserpur,| Seven Only) as on 534/1 dated 18.05.2016 and mutation ga y each in terms
Tehsil Guhala, District Kaithal, Haryana, Daserpur, 28-08-2025 0. 1090 e Thousand Three Hundred| of the Tender
Guhala, Kaithal, Haryana, 136035 s Five Only) Document),
INSPECTION DATE & TIME : 18.07.2026 BETWEEN 11.00 a. m. to 4.00 p. m. MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/-
LAST DT. OF SUBMISSION OF BID / EMD / REQUEST LETTER FOR PARTICIPATION : 20.07.2026 before 05.00 p. m.

Date :12.06.2026
Place : Kaithal, Haryana

*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and / or realisation thereof.
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with 1. Gautam Pathania, Mobile
No. 8146799601 & Email Id : gautamps@chola.murugappa.com / 2. Rakesh Kumar, Mobile No. 9413823330 & E mail
official of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM
INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets.

For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

: rakeshkumarhr@chola.murugappa.com,

Sd/-
AUTHORIZED OFFICER,

1
Truhnme

FINANCE

provision to Rule 8{6}] of the Security Interest (Enforcement) Rules, 2002,

rmaantianed inna fble

TH u H 0‘ M E F I H A H c E LI M ITE n (Farmerly Shriram Housing Finance Lid.)

Head OMice: Level -3, Wockhardt Towers, East Wing C-2. G Block, Bandra Kurfa Complex, Bandra (East), Mumbai 400 051,
Tel: 1800 102 4345 ; Website: hitp:/'www. truhomelinance.in
Reg.0f.: Snnivasa Towsr, 15t Foor, Door Mo.3, Oid No.11, 2nd Lane, Censtoph Road, Alwarpet, Teynampet, Chennai-G00018

Nt Rl i1 | SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auclion Sale Notice for Sale of Immovable Assels under the Securitization and Reconsiruction of Financial Assets and Enforcement of Security Inlerest Acl, 2002 read with
Motice iz herely given-to the public in general and in particelar to the Bomower's-and Guaranton's that the below descrbed immovable properties mortgagedy’ charged to Truhome
Finance Limited, the Symbolic Pogsession of which have been taken by the Authorized Officer of Truhome Finance Limded, will be sold on “As &5 where is”,
thare 5" basis in e-auction on 18-Juiy-2026 betwaen 11,00 2m: to 1.00 p.m.for recovery of the balance due o Truhome Finance Limited from the Bormowers And Guarantors, as

Detalls of Borrowers and Guaraniors, amountdue, Short Descrption of the immovable property, reserve price and earmest money deposit and date of Inspection as also given as:;

A is whatis” and “Whatawer

[®:~ HERO HOUSING FINANCE LIMITED

Registered Office: {4, Community Canire, Basant Lok, Vesant Vinar, Saw Delhi- 110057,
Branch Office: A-8, Third Floor, Seclor-d, Noeda-201301

PUBLIC NOTICE (SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY)

[MWotice of Bake by Private Treaty under Rule 8 read with Rule ¥ of Bacurily Interest (Enforcamant) Rules 2003
Matice s herely guen o e pulic in general ard 80 e bomowerico-bompwer { Barmowers” ) in particular
that bedow dascobad secired assed which is morigagad to Hermo Housng Financa Lid ("Secured
Coriglilne”). possassian of which has bean lakan by e dulharead Oficar wil be sold on "As s Where |57,
“Ag 19 WWha! 2" And “Whiatever There 157 basis by way of Private Treaty

The sake by private reaty will lake place any day alter fifteen days (15 Days) from the date of this
publication The detais are more particulary mentioned herain balow

FORM A
PUBLIC ANNOUNCEMENT

(Reguiation 14 of the Inscivency and Bankruptey Boaed of India (Voluntary Liquidation
Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

HILL-ROM INDIA PRIVATE LIMITED
1. | Mame of Corporste Person HILL-ROM INDIA PRIVATE LIMITED
Hz “Date of incorporation -:f\.:fpur;*u esson n?.'l.'|fa:,"'cnl1'ﬁ“ I
3. | Muthority under which corporate personis | ROC Harvana

incarparaiad’ registarad

4, | Comorate ideniity numbar { bmiled Rabiily | US1900HR20I3FTCH3N S

iertily niember of Sorparase peman

Laan Mame of Date of Demand | Reserve Type of
Accouni borrowars Natice & Amount | Price (RP) Possession
Mo, % on dute Earnest Manoy
Deposit EMD}
HHFMSPHOU{9000005004 | Mokaddesh AlL ZUDATZ023, | Rs. 830,000 | Physical
JHHFGAZLAP 24000058164 | Plyara All Ahamed | Rs. 42,85 X0as [
| on 1060z | Re- 83,000

& | dddrass of the reglstared office and
principal office [ any) of corporale persan

{ath Floor, Tower &, Buildng Ma.-8, DLF Cyber
City, DLF Phase I, DLF QE, Gurgeon-122002
Haryana

Descripticn of propedy: Fial Wo 2, Second Floor Back side withma roof rights | MG en G+3 Standard
Buricing , Plat Ma B-107 B Black, KhasraMo. 222 having erea measuring 458 sq. fti.e 42.36 =g, mir Rai
Vikar, Villaga Sadullabad. Tahsil Loni, Disincl Ghaziabad, UMlar Pradesh- 207102 conssting of e
b, o craadneg rocem, o kitchen and one iollet Bathroom, Bounded A3 Easl- PlotMo B-107 A,
\Wes1- Plot No. B-106, Marth 25 Ft Wide Road, South- Plat No. B-88

HHFGAZHOUZ21000 | Masim Khan, Shayna Wife of | 10W08/2025, |  Rs. Physical
0152501 HHFGAZI | Masim Khan, Rajaulta Son of | Re. 22,11,3615 | 13,50,000
PLZ1000015251 Mahd Sahabuddeen &35 on 10062026| R, 135,060

Description of proparty: Flad No UGE4, Upper Grousd Floar, Rear Bigh! Hand Sde, withoul roo!
rights, MG, Buil On PlotA-59, par of Khkasta Noo 350 kavieg anes measuring 480 s ft B2 44 60 g
mirs, Ral Wiher Sabhan fwes Samiti Limiled, Villaga- Saduwlsbad, Tehst Loni, Distict- Ghaziabed, Ukar
Pradesh- 201102 Consisting ol tan badrooms, ane drawing room, one kichen, lwo lciletz, bathroom, Flad
Bounded by, East Common Passane & FlalMo, UGF-3, West Plot Mo, A= 58, Norih: Comimen Passage
& Flat Mo, LGF-1 South: Other's propsarty

6. | Lqudation commencament date of 10,06 2026

COMpoeale person

7. | Mame, addrass. ermal address, telephone
numiber and 1ha regislralion numbar of tha
bquidatar

Mame: Morika Aganwal

Address: 205, Chapra Complex, &, Preei Vihar
Commundy Centre, New Delki -110092
Contact No: Savasdafar

Email; cacsmonika aganwaliomail.com;
liguigation. hilrom@gmai com

Regn Mo IBBYPA-DIIP-POTISTIZ018-
1811866

8. | Last dele for submission of claims 10,07 2026

Fs, 6,00, 000
_Ris. 0, 00/-

Plvysbeal

HHFNOIHOU23000043122 | Dheeraj Singh, | 24111/2024 Rs, 14,03,274/-
HHFHOILAPEI000 043585 J:I"Dﬂl U'h'l as on 10/06/2026

drawing! dining reom, one hedroom, one taited, one kilchan ard Balcony having covesed areg maaswring
A0sq. B e 3251 sg. mins, Khesra Mo, 353, sitzuted on Plod Mo, D-135-4 Push Vinar Kashyep HLﬂj
=atond, Vilage Sacultabad, Pargama dnd Tahsil Lond, DSt Ghaziabed, Wlar Pradesh 2001102
Banavesd AsEast- 15 FHWide Road, West: Other's Property, Morh = Bemaring Pertion Of Plot, Sough-
Criher's Property

Descriptlon of prapery; FialNo. FF- 5,116, 151 Floor Rear S nlllmtrurﬂrljhs -::-:ursmlmgnl-']mh'

Authorizad Officer's Defalls: Name: Mr. Ershad Al
Phone Mo, BB0Z270415 Emall 10 ershad alidiherohil com
Privifte Treaty o be execuled any day after 29-06-2025, Purchaser identified

Mofice i3 hereby given that the HILL-ROM INDLA PRIVATE LIMITED has commencad woluntary

liguidation on 10th day of June 2026

The stakehoiders of HILL-ROM INDIAPRIVATE LIMITED are hereby caffed upon b submi a proof of

ther ciams, on or before 10th day of July, 2026, o he liguidator at the address mentioned against

jtamT,

The financial crediors shall submd their proct of clems by alecironic magng anly, All othar

stakahaldars may submil the proof of ciaims in parson, by post or by elactronic maans,

Submissian of false or misleading praods of daim shall afiract penailias.

Wame and Signatise of the Liquidaior

Sei-

(Marda Agarwal)

Regn No.: EBBUIPA-001/TP-PO1137/2014- 1811868

The undersigned as Aulhonzed Officer of Hero Housing Finamce Lid. has takan ovar possession of the
senedule preparyiest wad 13140 of the SARFAES] fct, 2002 all pravioes. aftempt b auchon through
mviting public bid failed. Hence, Public st l2rpa is being informed that the sscured proparty(ies) es
rnliorid abowe ang avelable lor sale, hedugh Privale Trealy, as pér e bems agroealbie b HHEL [or
realizationof HHFL s dues an "A% I3 WHERE 15 BASIS  and "AS 15 WHAT |3 BASIS®
standard terms & conditions for sale of property through Private Treaty sreasunder:1, S ale
through Private Treaty will be on A5 15 WHERE |5 BASIS" and "AS |5 WHAT I5 BASIS". Thus, no pubkc
bitt shall ke inviled, 2, Bad iicrament amdun] shall be 84 15000 (F#een Thousand Qnly) far Resena
Prcatili 25 1skhs, Ra 25 000 [ Twanty-Five Thausand Only) for Besenee Price abave 25 Lakhs 4l S0iakh,
A= 50 000 [Fifty Thousand Dnly ) for Reserve Price abowa 50 Lakh il Yoroee, Rs 1,060,000 (1 Lakh Oaly)
Gr Resen price Beyand 1 Crore, 3.5uch purchaser shal be requmd o deposit 25% of the sale
conzidaration on the next working day of recespt of HHFL s poceptance of affer for purchase of property
and tha remaining amount within 15 days thareafler: 4. Tha purchaser has o degosit 10% of tha offarad
Areierid ading walk Anpcatoen wiichaill b sdnisted s 200 of Ihe depasa [0 be mace &8 perdaise
[2pabove, 5, Failire fo remd the amount &5 required inder claese (2] above, will cause forfesure of
amaunt giready paidinciuding 10% of the emount paid along with appicaton. 8. In case af naon-
acoeplancg o offer of pufchage by HHEL, B amaunl of 10% paid aloog wih e apokcation wil be
refurded withca any inferast 7, The prapeny 5 baing sold weh ak the ensting and fulure epcimbrances
whethar krawn ar unknoan 82 HHFL. The Authorizad Officen’ Secured Creditor shall ral be respansible
oy way ko army erd-paity Saim s rightaldues. B, Thie purchasar shoull conduel due diligence on al
asperis releled o the propary (undersale through private reaty) o hisher safisfactian, The purchaser
shell nalbe anitlied b make any claim aganstthe Authorized Ofices’ Securad Crediar in fis regard 21 a
faler date. 8. The HHFL nesarves the right o raject any affer of purchiss wilhoud assgning any reasan,
10 b case af mose than coeaffer, the HEFL wilaccept the highastafferard these shal not be any clalm
against HHFL from unsucoessfl offarar 14, The inerasted parfiss mey cantact e dulhanized Gfcer
for furher datads! dasfications and far submiting their apobcation. 12, The purchaser has lo bear al
stamp duty, registralion fes, and olher uxpenses. laes, dubes in nespect of purchase of the prapety, 13,
Sale ghall ba inaccordance with the provisions of SARFAE 51 Act Rules. 14, For prapesty detalls and visil
{o propecty contast o M Mr. Ershad AF ( ershad.sliffiherohi.com ¢ BB022T0415 & Shekhar Sngh
T 522275 shesharsirg ighershilL.oom

15 DAYS SALE NOTICE TO THE BORROWER GUARANTOR/MORTGAGOR
The abave mantioned Barmowenorlgagoriguasanlors ara hereby naticed ta pay tha sum as menticoad
n Dmand Mot unide seclion 1321 will a5 on dae interastand experses belore tha dale of Sabe
falling which the propey shall be sosd thnouon Privass Traaty and balanne dues, if any, il berecovered
with interest and cosl from you a5 & Bormowans)
Far  dedgsiled terms and condifans of the sala,
hitps:iual herghamalingnce i nhero_housingtathar-nalice
Secured Crendilors) welbsite | g, waw herohpuzngfinance com
Date: 13-06-20:26
Place: Defhi-NCR

olease -rafer to the link proweded in
o Hem Housing Firance Limiled |

For Hero Housing Finance Lid.
Authorised officer

f& wwiae "R wEwrt S fafies

THE KURMANCHAL NAGAR SAHKARI BANK LTD.

Amrit Corp. Ltd.
CIN: Ui 5141UP1240PLCODDG4E
Req. Office: TM/ 28, First Floor, Gagan Enclave,
Armvit Nagar, 5 T Read, Ghazighad - 207009 {LLE}
Corp. Office! Amiil Corporate Cenire, A-95, Sector-65, Moida - 207 208 (LP)
Ph.; 0720-4 506500 Fax; 0120-4506910

E-mail: infof@amnitcom.com, Website: www.ameilcom. com

NOTICE TO SHAREHOLDERS

Motice is hereby given pursuant 1o the provisions of Section 124 (&) of the Companies
Act, 2013 ("the Act) read with Investor Education and Protection Fund Authority
tAccounting, Awdit, Transfer and Refund) Rubes 2016, {"The IEPF Rules™) that the
Company is required to transfer the shares, in respect of which the dividend remains
unpaid or unclaimed for a period of 7 (Seven) or more consecutive years 1o the demat
account of the Invesior Education and Protection Fund (IEPF)Account {*IEPF Authority).
A list of such shareholders who have not encashed their dividend fior seven consacutive
years Le for the financial years 2078-19 & Interim Dividend declared on 13.08.2019
onwards, and therefore whose equity shares are lable o be transferred tothe demat
account of the IEPF Authorty in due course, i displayed on the website of the Company
al Www. amitcor.com

In compliance to the Rules, the Company has commumicated individualty to the
concerned shareholders by Speed post and the shareholders are requested 1o forward
the requisite documents as mentionad in the sasd communications, o the Company'’s
Regiztrar and Share Transfer Ageni on or before 30" Awgusi 2026, 1o claim the
uncharmed dividend. In the avent the Company does not recelve a valid clalm from the
concerned shareholder{s} by 30" August 2026, the Comgany will proceed to transferthe
shares to the demat account of the IEPF Authorify, in due course,

The Company will not transfer such:shares o the IEPF where there is a specific order
of CourtyTribunal restraining any fransfer of such shares or where the shares are
hypothecated/pledged under the Dapositories Act, 1994
Please note that no clgim shall lie egainst the Company in respect of unclaimed
dividend amount and the equity shares transferred to the IEPF, Shareholders may also
nate thal both the unclaimed dividends and unclaimed shares, once transferred Lo IEFF
can be claimed back from IEPF Authority afier following the pracedure prescribed under
the IEPF Rules,
For any further informmatihon clarfications on the above, the concerned. shareholders
miay write to the Company at info@amritcorp.com / pkdas@amrilcorp.com or contact
the Company’s Reqisirars and Share Transfer Agent, M/s. MAS Services Limited, Unit
Amrit Corp, Limited, 7-34, 7 Floor, Okhla Industrial Area, Phase — B, Mew Delhi - 110
020, Phone: §11-26387281/82/83, Fax: 011-263673384, Email: investor@massen.com.
for Amrit Corp. Ltd.

5d/-
Ghaziabad [UP) [P K. Das)
June 12, 2026 Company Secretary

Branch : Gurumandal Ashram, Mayapur,
Haridwar (Uttarakhand)-249401
Ph. No.: 01334-223331, E-mail : haridwar@kurmanchalbank.com

Act, in respect of time available to redeem the secured assets.

POSSESSION NOTICE [For Immovable Property (Under Rule 8(1))]

Whereas, The undersigned being the authorised officer of The Kurmanchal Nagar Sahkari Bank Ltd. under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under
section 13 (2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
Borrowers/Guarantors/Mortgagor and also owner of the property/surety to repay the amount mentioned in the notice within 60 days from
the date of the said notice. The borrower having failed to repay the amount, notice is hereby given to the Borrowers/ Guarantors and the
public in general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/her under sub-section (4) of Section 13 of the Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this mentioned
date. The Borrowers/Guarantors in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subjected to the charge of The Kurmanchal Nagar Sahkari Bank Ltd. Branch Gurumandal Ashram Mayapur,
Haridwar for notice amount and interest thereon. The borrower's attention is invited to the provisions of Sub-section (8) of Section 13 of the

Outstanding

Haridwar, Uttrakhand. Guarantors: 1.
Sh. Pramod S/o Sh. Jhal Singh,
Address: 71 Devpura, Mohalla
Jagjeetpur, Kankhal, Haridwar,
Uttrakhand. 2. Sh. ArvindKhaneja S/o
Sh. Mahendra Kumar, Address:
150/126 Near Hotel Suvidha, Narsingh
Dham Marg, Shravan Nath Nagar,
Haridwar, Uttrakhand.

Sr. 5 Nam‘j gf the . Description of Movable/lmmovable Amountas | Date of
No. orrower/ Guarantor )
IMortgager Property PerN%iil::l:nd Possession
1. |Borrower: 1. Sh. Keshav Chandra | All That Part & Partial Equitable mortgage of Property bearing Rs.
Joshi S/o Sh. Vishal Mani Joshi, | Residential House built upon a portion of Plot No. 36 (The associated | 13,51,311.57/- | 10-06-2026
Address: House No. 177/22-R, Galli | House Tax Account Number is 322/177), with underlying land
No. 04, Subhash Nagar, Near Shankar | dimensions measuring 13.5 feet on the East, 13.5 feet on the West, 40 31 %%%%26
Ashram, Jwalapur, Tehsil and District [ feet on the North, and 40 feet on the South, comprising a total area of + Intorest Date of
Haridwar, Uttrakhand. 2. Sh. Dimpey | 540 square feet (i.e., 50.19 square meters). The structure consists of ) e(;es Demand
Joshi S/o Sh. Keshav Chandra Joshi, | two rooms, a latrine, a bathroom, a kitchen and a staircase on the an Notice
Address: House No. 177/22-R, Galli | 5round floor; two rooms, a latrine, a bathroom, a kitchen and a staircase e;;\penses
No. 04, Subhash Nagar, Near Shankar | o the first floor: and two rooms, a latrine, a bathroom, a staircase and a ereon
Ashram, Jwalapur, Tehsil and District | mmty (staircase cover) on the second floor, with a total covered area of 08.04.2026

157.99 square meters situated at Gali No. 04, Subhash Nagar, Near
Shankar Ashram,in the Village of AhmadpurKadacch (within the limits
of Haridwar Municipal Corporation), Tehsil and District Haridwar.
Bounded as Under: - East- 12 Ft. Wide Lane, West- House belonging
to other individual, North- House built on a portion of Plot No. 36,
South-House built on Plot No. 37

Duly registered in Office of Sub - Registrar, Haridwar at Bahi No.1, Zild
No. 5086, Pages 195-224 at Serial No. 1788 dated 23.02.2021.

Date : 12.06.2026

Place : Haridwar

Authorized officer

ELECTRONICA FINANCE LIMITED

Repistered/ Corporate/Branch Office: Audumbar, 10171, Dr Kelkar Road, Erandwane, Pune, Maharashtra 411004,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Name of Borrowers/ Amount of A Price (Rs.) Date & Contact Person Whereas the Authorized Officer of Electronica Finance Limited (hereinafter referred to as "the EFL™), under Securitisation and Reconstruction of Financial
Co-Borrowers/ ﬂmﬂﬁ :Iﬂﬂﬂﬁih ﬁmllmmmmr Time of | Details - (AD and Assets and Enforcement of Security Interest Act, 2002 (in short 'SARFAESI Act) and in exercise of powers conferred under Section 13(12) read with the
Guarantors/Mortgagers ol i Auction | Disposal team) Security Interest {Enforcement) Rules, 2002 issued Demand Notice under Sec. 13(2) of SARFAES! Act calling upon the below-mentioned Borrowers/Co-
M. Salimuddin 5/a Mr. Halij Rs. 27,33.365/- (Rupaes Rs. 23.66,800/- (Rupees Twanty 18- Mr. Sanjeev Sharma barrowers/mortgagors/Guarantars to repay the amount mentioned in the notice being the amount due together with further interest thereon at the
House No. 368, Dhaulana, Hapur, Uttar Pradesh-245301. Twenty Seven Lakh Thirty Three Lakh Soty Six Thousand and | JuLY- 9810328494, contractual rate plus all costs charges and incidental expenses etc, il the date of payment within 60 days from the date of the said notice.
Also Al: House No.26, Village-Dhaulana, Theae Thousand Three Eigit Hundrad Only) 2026 The following Borrowers/Co-borrowers/mortgagors/Guarantors having failed to repay the above said amount within the specitied period. Notice is hereby
District-Hapur, Utlar Pradesh-245301. Hundrad Sty Frve Only) in Bid Increment: & . e : . - ; : i !

M : : ] : s Cuslomer Care given to the public in general and in particular to the Borrower () and Co-Borrower(s) that the authorized officer has taken over possession in exercise of
rs. Kherun Nisa Wio Mr. Salimuddeen respect of Loan Account No Rs. 10,000/~ and in such multpsas. Auction Number - 0272 - ] it : | .
House in Village -Daulatpur, Dhikari, Hapur, Uttar Pradesh- T e amier : powers conferred under Section 13(4) of SARFAESI Act read with Security Interest (Enforcement) Rules, 2002, which is to be sold by way of auction an “As

. i ' HLHGZBOOO01 436 a5 an Eﬂ.m“ IHFHH {E"DHHE] Time: d0081572 0 W i " 5k ;
245301, 09-Mar-2026. with further oney : : Is Where Is Basis", “As Is What Is Basis", "Whatever There |s Basis”, and “No Recourse Basis™ for recovery of Rs. 20,91,219/- (Rupees Twenty Lakhs
Algo At: House No.26, Village-Dhaolana, District-Hapur, Uttar ittt e contcietic Rs.Z,36,680/- (Rupees Two Lakh ;“'“tﬂ _ Ninety-One Thousand Two Hundred Nineteen Only) outstanding as on 30-0CT-2025 amount is subject to closure, due to the Electronica Finance Limited,
Pradesh-245301. rate, within 60 days from the | Ty Six Thousand Sik Hundsed and o160 P[:“ Eﬁﬁiﬁ'ﬂ’g’: (Secured Creditor) with further Interest and additional/Panal, due to the EFL under Rules 8 and 8 of Security Intarest (Enforcemant) Rules, 2002,
Date of Possession & Type | date of receipt of the said Eighty Dniy) i P ml; : i It is hereby informed to General public that we are going to conduct public E-Auction through website hitps://sarfaesi.auctionfiger.nat.
Maw. i : notice. Last date for submission ol EMD Ry Dale & Arvpert a g Demard :
25-WaysL20 a0 vt Peessecn Demand Notice Date: 16-July-2026 Time: 10.00 A.M fo 12.00 p.m Mame of borrower, atice s um’fm " Deseriptions of the Hﬁ“'“ [':ﬂ“ %EE"E.':‘ f'ﬂ??] l:]“ and ﬂ"}”
Encumbranches known | Not Known 11-Mar-2026 1.00 PM Co- borrower, Morlgagors | Piysical Pessession, Pabicafion property/Properties WY Lapas: & bl WEREN A5
S s e o Pescession e Increment Amount (In Rs.) Date, Inspection Dale
Description 8
. . : : . ; 1. BABU FLOUR MILL, 30-0CT-2025 |All that piece and parcel of Immovable Reserve Price: 13/07/2026 at
All that piece and parced of the free hold Proparty bearing Mo. 26, Dut of Khasra No. 1665, Area Admeasuring 108,426 3g., Yards,, Sifuated in the revenue Estate of Village-Dhaufana, 3 ; : : : ,
Pargana-Dasna, Tehsd-Dhautana, District-Hapur, Utar Peadesh. Boundarles of the Said Property - East Other Piot | West: Boad 18F1, Wide. North: Plot No. 27, South: Plat No. 25 Hodal, Ward No. 12, Puhana | Rs. 20,91,219)- |Property being A Freehold Residential | Rs. 49,85,573/- (Rupees Forty | 11:00 am to 1:00
Road, Hodal, Palwal,| (Rupees Twenty |Property. Area Measuring 15 Marla (460 sq. Nine Lakh Eighty Five P {with unlimited
Name of Borrowers/ Amount ol Date & Contact Person Faridabad, Haryana-121106. | Lakhs Ninety-One i Thousand Five Hundred extension of 5 min
Co-Borrowers/ Recovery and date fiksshiy Fice (e Time of | Details - (A and 2. Puspender, Baksua Patti, |  Thousand Two e Ml HDGEI | Py Sevanty Three Onl each)
De Mot & Bid Increment - . FRRpRRRnL | Bearing No. NO0G0354305073. Khewat/ eventy Three Unly) !
Guaraniors/Morlgagers of Demand Nolice Auction | Disposal team) ;
Ward No.12, Hodal, Palwal, | Hundred Nineteen Khata No. 93/106. Must. No.243 Killa No EMD: As. 4.98 557
Mr, Dheeraj Bhati §/o Mr. Rambhul Singh Rs. 42,189,258/~ (Rupees Forty Two Ris. 66, 74,300 /- (Rupees Sily-Slx Lakh 18- M. Sanjeev Sharma Faridabad Haryana-121106 Only) cutstanding |4, e e R S : el e 09/07/2026 up to
House in Murad Garhi, Rabupura (Rural), Lakh Nnsteen Thousand Two | Seventy-Four Thousand and Thise Hundred Only) | - JULY- 9610328494, 3 Gur Har Wall. Bakeus | as on 30-00T-0006 | 1202 19k 14(7-9), 17{6-6) Total 16 Kanal 12| (Rupees Four Lakh Ninety 4:00 PM.
Bautam Buddha Nagar, Uttar Pradesh -203209. | Hundred Fifty Eight Only) in raspect Eliﬂ Increment: 2026 G b F';ltti Ward No 1:? Hodal - Marlaof 15/232 Partl.e. 15 Marla, Situated at | Eight Thousand Five Hundred
Mrs. Seema Devi W/o Mr. Dheeraj Bhati al Laan Azcount No, RAs. 10,000/~ and in such muttiples & Number -~ 022 - Hﬂdél Falwall Fa;wdahadl 01st May, 2026 Waka Mauja Hodal Patti Baksuwa, Tehsil Fifty Seven Only) 06/07/2026 at
House In Murad Garhi, Rabupura {Rural), THLHGTRDOGMOD62 as an 07-Mar- Eammest M Deposit (EMD){Rs.) Auction 40081572 ) R ' : Hodal, District Palwal, Haryana. Boundary of . 4 11:00 am to 100
g : : ongy Uep . s Harvana- 121106, India. 05th May. 2026 7 Bid Incremental Amount:
Gautam Buddha Nagar, Uttar Pradesh -203209 2026, with further interast at the Time: . the aforesaid property: North: Jagah P
Date of Possession & contractual rate, within 60 days rom | S 667,430/ (Rupees Six Lakh Sily-Seven | 17,9 | Properly Inspection 4. Babu Ram, Baksua Patli, i ' ) R. 5,000/
ale o on WH| the dte of racelpt of i said notice. Thousand Four Hundred and Thirty Only) AM. to Date: 14-July-2026 Ward Mo. 12, Hodal, Hodal, Namalum, South: Ra ::-.tEI 20 HE-. wide, East:
26-May-2026, Symbolic Possession Dimiand. Nofice Dais’ Last date for submission of EMD 16-July- | 01.00 PM Tlmul?d-gﬂ arhm_ 1o Palwal, Far'.ﬂabanl Haryana- Jagah Mamalum, West: Jagah Namalum
Encumbranches known | Not Known 13-Mar-2026 2026 Time: 10.00 A.M 1o 1:00 PM P 1211086, India.

NOTE: This auction pertains only to the mortgaged property and not to any goods/ items lying inside the property.
1. All Interested parbicipants [ bidders are requasted to visit the website hiips:/Ysarfaesi.auctionliger.net hitps://'www.electronicafinance.com. For details. help;

procedure and online fraining on e-auction, prospectiva biddars may contact M/s. e-Procurement Technaologies Lid.; Contact Mr. Ram Sharma Contact number:
8000023297, email id : ramprasad@auctiontiger.nel , support@auctiontiger.net

2. Forfurther details en terms and conditions plaase visit hitps:/www.electronicalinance.com & hitps://sarfaesi . auctiontiger. nel 1o take part ine-auction.

THIS IS ALS0 A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Date: 12.06.2026 Sd/f- Authorised Officer
Place : Hodal, District Palwal, Haryana M/s Electronica Finance Limited

cialexpress. cnm

Description of Property
Allthat piece and parced of the free hodd Property bearing Me. 117, Black 1 B, Sector 24 &, Allotment No.BRPS0341358, area admeasuning 200 Sg. Mir, YEIDA, Grater Moida, Gautam Budh
Magar, Litar Pradesh-2032039

1) For detailed terms and condifions of the sale, please refer the website of Truhome Finance Limited (Formerly Shriram Housing Finance Limited) website.

2) The intending bidders have to submil their EMD amount to be deposited by way of RTGS/NEFT to the account defallz mentioned heredn below: BANK NAME: AXIS
BANK LIMITED BRANCH: BANDRA EURLA COMPLEX, MUMBAI BANK ACCOUNT MO, Current Account No. 91102004567 7633 IFSC CODE: UTIBODOGZ30.

Place © Hapur, Gautam Budh Nagar
Date : 13.06.2026

odf-  Authorised Offices- Truhome Firance Limited
(Formerly Shriram Housing Finance Limitad)

New Delhi
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EXIT OFFER PUBLIC ANNOUNCEMENT TO THE PUBLIC SHAREHOLDERS OF
INDUSS FOOD PRODUCTS & EQUIPMENTS LIMITED
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as in the DPA, LOF, Post Offer PA and Exit Offer Letter (As defined below).

INTIMATION OF DATE OF DELISTING:

Following the closure of the Delisting Offer and in accordance with the Delisting Regulations, the
Company applied for the delisting of its Equity Shares on Wednesday, May 20, 2026 from The Calcutta

HIEEA Fgd H @1 e T 8, Stock Exchange Limited ("CSE"/ "Stock Exchange") i.e., the only Stock Exchange where the Equity
i @At & Z09 (Memorandum Shares of the Company were listed.

of Association) ® Hefter &t qfe wm 1.2 CSE vide its letter no. CSE/LD/DLL/18108/2026 dated June 04, 2026 has communicated that the Equity
T T A 9 daieF 26 S, 2026 F Shares of the Company will be delisted from official list of CSE with effect from Friday, June 05, 2026
HIGH T HEATETT HIHT 84T (Extra ("Date of Delisting™).

Grdinary General Meeting) # mrfis | | DELISTING OF THE EQUITY SHARES OF THE COMPANY MEANS THAT THE EQUITY SHARES OF THE
190 v 6 g At A eisftgra || COMPANY CANNOT AND WILL NOT BE TRADED ON THE STOCK EXCHANGE THEREAFTER.

Erafere Bt e T A R 2. OUTSTANDING EQUITY SHARES AFTER DELISTING:
& I e I A i e i 2.1 Inaccordance with Regulation 26 of the Delisting Regulations and as announced earlier in the Post Offer
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e st PA, the Remaining Shareholders of the Company who did not or were not able to participate in the | | oo g e 1 fomn 2, o o s R o S o fore i fareor smer e | | () T SITCTATEra < @erlarel & Form Segarer s +Tef famar = o
T Wt =il s e = wenfaa Reverse Book Building Process ("RBB") or who unsuccessfully tendered their equity shares in RBB will ¥ ST Se—oEd TP /S B B e W R e Fde @1t N - (@) TR & al-ﬁt CES T far o A ewmrast § 9 ik
uﬂﬁrﬁﬁaﬂﬂﬁmﬁm{rﬁﬁﬁ be able to offer their Equity Shares to the Acquirers at the Price of Rs.533.76 (Rupees Five Hundred Y- ——— S W GAlgd HE T G R wiee e SRR @l el g arear Rl S B SR S s @ R

Thirty-Three and Seventy-Six Paise Only) ("Exit Price") for a period of one year starting from the Date
of Delisting i.e., from Friday, June 05, 2026 to Friday, June 04, 2027 ("Exit Period").
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(Contact Person: Mr. Ashok Sen)

3A, Auckland Place, 7th Floor, Room No.
7A & 7B, Kolkata- 700017

Phone No.: (033) 22806616/17/18
Fax No.: (033) 2280 6619

Email Id: nichetechpl@nichetechpl.com
Website: www.nichetechpl.com
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(Contact Person: Ms. Urvi Belani /Mr. Premijeet Singh)
31, Ganesh Chandra Avenue, 2nd Floor,

Suite No. -2C, Kolkata-700 013

Tel. No.: 033-2225 3940

Email Id: mail@vccorporate.com

Website: www.vccorporate.com
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"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers

For and on behalf of the Acquirers:
Sd/-
Shanti Swarup Aggarwal

Sd/-
Sadhana Agarwal

Place: Kolkata Date: 12.06.2026
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